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ﬁ _appllcant. ‘We do not see any ground to aemlt thls!j.

-‘petltlon. Petltlon dlsmlssed. -
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Shrl DeVl Dayal Sharma Vs. Lt. Governor of Delhl
: e and others.
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Ayplicairh ithrough «coixn‘s.e1~ Shri;_ \R.'I:.;;S‘ethi..

The appllcant has no rlght to the post of
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4‘5’Headmaster. Merely beCause he was asked to lookafter

- -

:“the matters relating to the school he. does not

\

.iacqu1re aay rlght to. the post In fact there was . Ao

_”post of the Headmaster as such’ noxr is theae any
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"Aost hawmngﬁﬁién sanctloned ncw. Under the. 1mpugned
.eorder Shri Khem Chand Bansal H M. has been -

- transferred from CBMS Dayal Pur to G.Co.Edn. of

School Nand Nagrl, Delh1 to take charge from the
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